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Central pdministrative Tribunal, Principal Bench

Cp 272795 in 0A 3222/92

B

s the Sth day of April,1996.
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vonTble Shri 4. Y. Harida san,Vice-Chairman
Hon'hle Shri 1 RLKLAhooda, Member gy

Shrd B.5.001 1y,

s/o Late Sh.D.M. Joliy,
R/o B-6/41/1, safdarjuna Enclave,
Hew Delhi. Petitionar

(By Shri 8.5.Charya,Advocate )

1. Shri C.Rar achandaran,
Secratary,
in. of Urban Development,
Wirman Bhawan,New Delhi.
/

2. Shri K.K.Hadan,

Lirector General (Morks)

C.P.LD.  Hew Delhi, . Respondents
(By Shri MadndV Panikar,ddvocate)

D

QRDER(Oral)

By Hon'ble Shiri &.V.Haridasan,Vice-Cha irman

This C.P. arises out of the final order passed in  the
0A Wo.  3222/92 on 12.5.1995, The application was disposed
off with “a direction to the respondents to open the sealed
cover and  take action in accordance with  Taw on the
recommendation of the Departmental Promotion Committes. Since
the respondents did not conply with the dire ctwon Lontﬁwngd in
the judgement, thia Contempt Petition has been filed praying
that the action against the respondents may be initiated under

the Contenpt of Courts Act.

he respondents, on notice @gjthe CP, have  filed an

Feply and have also sroduced copies of orders
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Wim the due increments. Respondents have, in the reply,
stated that for reasons beyond their control there has  been
some delay in  complying with the direction contained in “the
judgement.

3. The learned counsel for the petitioner states tnat the

respondents have not  fully conplied with the direction
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e judgement as the promotion of the petitioner
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contained in t
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has been made notional while bis junior has  been promoted

actually. Denving the petitionsr the actual arrears flowing

out of promotion w.e.f. the date on which his  junior was

promoted s unjustified and, therefore, the respondents are

£311 Tiable to be punished under the Contempl of Courts Act.

[

Me also stated that the respondents have not correctly Fixed
his pension and it again shows the attitute of the respondents

towards the petitioner.

4, Having persued the naterial on record, we find that
though  the respondents  have taeken unduly  long  time for

implementation of the direction contained in the judgement. no

e

intention  in the minds of the respondents to defy the orders
of the Tribunal is seen. The grievance of the petitioner <o

that the hs& arrears have not been paid fremtiune—to

i the Tribu;g} gc into in & Contempt Petition. What is
* ~

violated the

ction in the judgement.
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convinced that the respondents have substantially
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complied- with the direction and there is no need to proceed

against them under the Contempt of Courts Act,

a. However, we note that the respondents have implemented
the direction only after a notice on the contempt petition has
been served on  them . This attitude of the respondents and

. Cuant. d’
tmpression gfzgﬂ by them that in every case the direction

contained in  the judgement are to be complied with only in
¢
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ztition is filed
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case the contempt pe misplaced and incorreect.

Though it s necessary to take some cosrsive steps in matters
lsyevirdess

Tike this, we make it clear that the abovesaid ordgis may be

taken as a guidance in future. The delay in implementation of

the direction  is  now  condoned in the circumstances of  the

case.

7. With the above observation, the contempt petition is
dismissed wmaking it clear that iF any agrisvance of  the
petitionsr in regard Yo arvears oF dncorrect fixation of

pension  still remains, it will be open for the petitigner to
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seek proper relief in the appropriately instituted appiestdon

in that behalf.






